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C.A.842/96, _ Dt, of Decision § 26-8-98.
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S.H.Muralil
V.L,8rinivasa Rae
J.Ch,V,Ramana
T.Venkata Rae
D,Eswar Kumar

. F.8urva Rae
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.. Applicants.

Vs
1. The Chief Geperal Manager,Telecem,
A, P, Circle, Hyderabad.

2. The Geperal Marager, Visskhpatnam
Telecem District, Visakhapatnam,

3, The Dirscteor Ceneral, Dept, ef
Telacemmunication, New Delhi,

4, The Superintendent, Telegraph Traffic,
Visakhpatnam, : . .Rejspondents,

Mr.K.Venkateswara Rape

*

Ceunsel for the applicants

”

Ceunsel. for the resperndente Mr.N.R,Devgaraj,Sr,CGEC,

CORAM: =

THE HON'‘BLE SHRI R, RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S,JAI TARAMESHWAR : MEMBER (JUDL.)
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ORAL ORDER (PER HON'BLE SHRI R, RANGARAJAN : MEMBER (ADMN. )

Heard Mr.K,Venkateswara Rae, learned ceungel fer

the applicants and Mr,N,R.Devaraj, learned ceunsel for the

respendents.,

2. " There are 7 spplicants in this CA. They gre working
as Senier Telegraph Masters under CTO Visakhapatnam, Their
cententien is that the CTC has been under staff%’D They submit that
cqﬂnwdﬂa -
the juntified sanctien fer the SFT Visakhapatnam is T.TLS.Grepe~B
Officers=1, J.T.0.~7 and Telegraphists-10. There are ne JTOs
posted at presentlzfen the Greup-B efficer is net statioé%y They
are deing the duties ef JTOs alse in additien te their [duties s
Sr,Telegraph Masters. Hence, they sheuld be remunerajed suitably
for discharging the duties ef JTCs in additien te their own duty
as Sr.Telegraph Masters,
representations
3. The applicants have submitted/for the abgve relief
addressed te R-1, Their representatiers are at felie Page-5 te 11.
But it is stated that these representatiens are net reflied yet,

4 This OA is filed for a declaratien that the épplicants

are entitled te the scale of pav of Rs,1640-2900/~ attathed to the
pest ef JTO as the applicanfs were actually discharging the duties
applicable te that pest frem the dates en which fhey hpve been
performing the duties ef the said pests with all CQnsequeﬁtial
bepefits such as arrears eof pay and allewances and ether attendant
benefits., They held the view that the actien of the yespondents
in not granting them the said scale of pay of Rs,1640-2900/- while

axtracting the duties and pespensibilities attachéd tgd the pest ef

JTC is illecal, arbitrary and discriminatery etc,
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5, A reply has been filed in this OA, It is|stated

that in page=2 of the reply that three posts ef JTOs wele sanctiered

a0

in 1994, Thereafter eut of twe, ene JeT is efficiating|as Greup-B

elsewhare, But newhere it is clearly stated in the reﬁly tHa¥ the

strength ef JTCs as en 12-4-96 when the gpplicatien was

fileg,

The respendents alse gubmit that the duties &f JI0s are|entirely

‘different frem that ef the Telegraphic Master, The Telegraphic

Macters are meant for eperaticnal duties for receiving the message

sl

and diqeh;;gzgg them where gs the,J?ﬁ@ had te perferm the adminis-

trative duties in gdéitioen te supervising the functirnal

duties ef

tte Telegraphic Master, Hence, tﬁe applicants in ne way |ceompetent

e pllonm B0

to discharge the dufies 6f the JO0s, When bthey 26~ that [they are

discharging the duties ef qﬁb‘they cheuld previde suffidient preef

te sayv ce. As they have not previded any sufficient prgef the

respondents submit that there is ne truth in the submisgien and

fer dischargirng the duties of JTO.
6. The applicents have peot enclesed any decu

that they are asked te discharge the duties ef the JTOs.
ondd 8 5]

‘hence they cannet be premeted er aven given the charge duty allewances

nt te preve

They ceuld

have atleast stated thﬂt the cdutjes parformed by them dufring the%f

day to day work swhich are te be executed by the JTOs, [fhe Oa

fees net indicate any such details, The Tribunal has ne
oY
er no wem |to examine what the applicants submit is cerr

Mmreover, it is net for the Tribunal te leek inte such a

it is fer the 6eparfmenfal autherities te examine the ist

and decide what further acti&nif@ be taken, When the ap)

/

manpewer

»ct er not,

ue indepth)

plicants

seed
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of JTCs,if necescary were exeécuted and whether the appl

%éﬁbasked te perferm such duties entrusted te JTO, As

Y .

-

have submitted a representatiens, the respendents shoul

disposed them of by a speaking erder indicating hew the

representations are not yet dispesed of we are of the g
that R-1 sheuld dispese of their representatiens expedi
taking due note of the contentions raised in this CA as
the ebservaticns made by us as absve,

7. The CA is dispesed of directing as abeve,

¢ have
duties
icants
the
pinien
tieusly

well as

Ne cests,

(B.5.J2I_EBARAFESHWAR) (R. RANGARAJAN)
MEMBER(JUDL,) MEMBER(ADMN

1w tT

Dated : The 26th_August, 10998,
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(Dictated in the OpenCeurt)
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0A.B42/96

Capy tGi-

1. The Chisf Genaral Manoger, Talocom, A.P.Circle, Hyddrabad,

2. The Genaral Managsr, Visakhapatnam Telocom District Visakhapat=-
3, The Dipgéter General, Dapt. of Tolecommunicaticn, [ nem.
4, Thz Suparintendent, Telegraph Traffl ¢, Visakhapatn
5, Ona cepy te fir. K.Venkateswara Rae, Advecate, CAT.
6. One cepy to Mr. N.R.Devaraj, 5r.CGSC., CAT., Hyd.
7. Ona copy to D.AR.(A), CAT., Hyd.

Hr

8. 0Ono duplicats cepy.
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11 COURT *
TYFZD BY CHENKED 3Y
LI PARED BY APPRIVED BY

It THE CENTRIL ADMIMISTRATIVE TRIDUWAL
HYDERABSD OENCH HYDERA BAD

THE HCOH'SLE SHRO R.RANGARAJAN : M(A)

-

AND -

THZ HON*SLE SHAT 8.5.3JAT PARAMESH-AR :
m{a)
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